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Mrs. B, Banerjee, counsl( Pvt., respondent)

ORDER ¢

M.A.278/2002

‘This M,A, has been filed for condenation ef delay in
filing the application for rehearing of the O.A.Ne;605/1997
and in filing the applic;ation fer addition of party,
24 From the decuments placed befere us_ifu it is clear
that the Hon' blé High Court's ender dated 12,10.2001 in W.P.G T, .
No,889/2000 was handed over to ﬁme applicant en 4,242002 théugh
the copy ef the order was ready fer cemmunication en 21,12,2001,
By the order of the Hon'ble High Court, the findings of the
Tribdunal in this cas® was sei: asiée and liberty was given to
the pet';itiener te x4 Arup. Mistry as,éarty te the pr‘oceedj.ngs
before the Tribwnal within a fertnight from the éate of cemmuni-
cation ef that exder and foellowing such addition the Tribunal
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was dix:ected te decj.de the matter a,fr.ash as expeditiously

\

as pOSsi.ble.

_ _ S ' before this Tribungl ‘ n
3. . . The appliCant has filed/the M A.No.31/2902 and the s

J
! |
j '1 M, A.No.82/20@2 i e, far rehearing of the C.A. and for add.ttien

-~

‘ ' ' : é party zespect.mely on 11.2.260%@1 he got the copy of
1 _
i

(2 I the ‘erder of ‘the Hen'ble High Court on 4,2, 2002. Thanefo:e.

-

‘_ Y ' L 1t can he said that the aforesaid M.aAs are filed well within
S Lo

g the prescrihea peried of fcrtnight By the Hon’ble-Hj,gh Couxt

S T in the ender dated 12,10, 2001, .

N

;' P 'J IR 7 Hgmver thisM A, fer cendenation 0f delay has been
ﬂ '" N challenged by the ‘1d, ceunsel. Mr. S. P Kar forthe official

mspondents and Mrs, B Banerjee fer the pvt, msponiemts on

. . the gmmd that the certified copy of the order of Hon ble

High Ceurt was ready for delivezy on 21, 12.2@01. but the apiaiigant;,

’ oo did net care to ehtain the same Uptc 4,2.2002, Accozding to.
them ‘the limitation per:.od should start from 21. 12.2001 i.e,

3 ' ' the date o which the cepy of the order was ready fer delivery.

They further suhmiteed that this M.A, for condonation of delay Lo
was filed on 9,5,2002 i.e. much after the date of actual

commmicatien(i.e.. 21,12, 901) thexefoze, it should nét ke

;Y ._’.‘_' enpertained.
v - 5, , On auzj: specific query. 1d counsel far the applicant
' o " has subm:.tted that the erder cf the Hm'ble High Court has

’4 “ . “ not b%n cmunlCated to the applicalt by the Registry Qf the

" Hen' ble High court and he came te know xegaxding the order

o - only when .‘Lt ‘was handed ever to him by the clerk on 4,2, 2902.
N o He furthex: quanltted that his client was indi spesed ang therefore,
o Vo~
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- and the applicatien for. add.ttion of party since thesa were :

-3~

he could net cellect the order earlier. He al se suhmitted

| teo

'.'i:hat‘: this gpplicatioen for condonation of delay was filed in-
 pursuanCe of the omder of ‘this Tribuna]. dated 19.4.2002 in .

M,a.Ne.81/2002 and M, A.No.82/2002. - 9.5; 2002,
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8  In viey af 'tj.he above f'aétual pesitien, we do net find -

any dellay in £1ling the @m‘s.catmn for rehearing of the 0.A.

filed wd.thin 15 days fmm the date of neceipt of the copy jf

of the Hen' ble High Court 1.e. en 11.2 2002{copy of the order
-ef the Hen'ble High Court was received on 4,2, 2002 § Therefoz:e, ‘

this M,A.Ne, 278/20@2 need not be taken inte censideration,

Accordingly, the M.A.No,278/2002 ‘stands dispesed of,
| . '

|

M, AN a.lsumz 1-

of the |0 A.605/1997 in tems of the order dated 12,10.2001

'.-PasSed hy the - Hon'ble High Court in w.p c. T Na.ess/zoeo. i

Having heard the 14, counsel for the. parties. the M.A,

is 'allqv.ed. The 0.'&N0.665/1997 is fixed for hearing en
11. 26 2‘10 3.’

K .
M,ANo, 82/20@2 $e

‘I‘hj.s M, a, has been f:l.led for addition of party.

2. Baving heand the ld comsel for the parties, the M.A,

| .
‘18 alltlawed Sri Arup Kumar Mistty he added as party in this .

case, ; ‘ | | I f
3, -| Copy ef the mply, rejainder e'cc he sllpplied to the .

1d. counsel for the pvt, resperxient, Mrs. B, Baner,jeg within
="y
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This M.A. has been f:l.led for fixing a date of hearing -
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S . within 6 weeks.

2 Qéeks fmm”teday'.,. Reply :Lf any. he filed by the pvt, respondent

" The applicant is also given liberty te file

‘rejoinder, if any, within 2 weeks thereafter,

DT D}.Abwsjze@_g ’,’ |
‘ | r - I'his M.A. ‘has been filed for interim erder to pr’tect
i Ii uﬂthe :Lnterest of the applicant.
iy : . . '

& 1. ‘v 20 Hav»i}ng heaxd the -ld. counsel for the parties, we are

‘ i IR :
‘ . - net inclined to pass the ‘interim order as prayed for in the
! : f 3:\ M. A. Howeve r, for the interest of justice, we direct that
!_‘ j o anY action taken by the depart:ment during the pendency of this
i Case shall abide by the :esu.lt of this 0 A.
‘l , 3. | ’I.he M.a, stands disposed ef with ne oxrder as te c@sts.
' . MEMBER() MEMBER( 2)
! co S '{a) 51 No of the "Applg | ;

sesem MA‘M*“ 3

{b; Name of the applicant

.o.an-e.c-oamm@

(¢) Dt of presentation oy
' acaullcatnon for ccpy
(d) No, of pag»s
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f (e) Cupymo fae charg@d/ = 4'
Urgent or Oiginary,
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1 | " (f) D, of p-eea:ation of copy, 1,15[.1.97’&
i - A | ) D, ofdelwery of the copy
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